)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NO,745/99

DATE OF ORDER t 19=05-1999

Between t=

M. Arvind Kumar

eee Applicant
And

1, Union of India, rep. by its
Secretary, Medical & Health Department,
Central Secretariat, New Delhi-110 011,

2. The Dy.Assistant Director General,
Govt, Medical Store Department,
Sanjeeva Reddy Nagar,
Hyderabad~500 038,

«»« Respondents
Counsel for the Applicant i shri T.P.Acharya

Counsel for the Respondents i Shri V,Rajeshwar Rao, CGSC

CORAMs

THE HON'BLE JUSTICE SHRI D,H.NASIR 3 VICE=-CHAIRMAN
THE HON'BLE SHRI R,RANGARAJAN ] MEMBER (A)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ),

LE N ] 2.



{(order per Hon'ble Shri R,Rangarajan, Member (A) ),

Heard Sri T.P.Acharya, counsel for the applicant and
sri v,Rajeshwar Rao for Respondent No,1, Sri Vv.V,Anil Kumar

for Respondent No,2,

2, The applicant is an aspirant for the post of Pharmaciste
cum=Clerk under Respondent No.,1, The applicant has enclosed
Annexure-I letter whereby a requisition was placed on Respon-
dent No.2 for sponsoring candidates for the said post. It is
stated that the applicant is a Diploma holder in Pharmacy and
he has also registered his name in the Employment Exchange,
However, his name has not been sponsored by the Empleoyment

Exchange for the said post.

3. In view of the above, the ;pplicant has filed this oA

to allow him to participate in the selection prezasstam process
without insisting on sponsorship by the Employment Exchange
along with other candidates.” In view of the judgement of the
Apex Court in Excise Superintendent, Malkapatnam, Krishna
District, Vs. KBN Visweswara Rao reported in 1996(6) SCALE

et sebecl KTk peit

676, the applicant should also be considereddélong with other
Employment Exchange sponsored candidates provided (1) he
fulfills all the other conditions required for the post of
Pharmacist-cum=Clerk (11) & he submits his application atleast

one week earlier to the starting of selection process either



writeem;ex: viva-voce or both,

4, Thus the 0,A, is disposed of as above at the admission

stage itself, No order as to costs,

i

(R, RANGARAJAN) : (D,H,NASIR)
Member (A) Vice<Chairman

Dateds 19th May, 19993 ﬂ‘ﬂj
Dictated in Open Court, r3-5-1

avl/
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